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CRDEER (RAL)

Hon'ble hkir. Justice,V. S. Malimath, Chairman :--

Therreply filed by the‘respondénts makes- it clear
that theyfhave made an ordexr tresting the period from
9+9.1981 to 31.5.1985 as on duty and for payment of allowances
fof the sald pericd. The order further says that he-shall
be deemed to have besen placed under suspension w.e.f.
31.5.1985 till 31:7.1989. These directions are consistent
with the judgment of the Tribunal., We are, thereforeg

satisfied that the judgment has been complied with. These
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Member (A} _ Chalrman

proceedings are accordimly dropped. NO cOsts.




